Before the Appellate Tribunal for Electricity
( Appellate Jurisdiction )

I.A. No. 127 of 2011 in
D.F.R. 697 of 2011

Dated : 5% August, 2011

Present: Hon’ble Mr. Justice M. Karpaga Vinayagam, Chairperson
Hon’ble Mr. V.J. Talwar, Technical Member

Tamil Nadu Electricity Board ... Appellant(s)
Versus

Sree Rengaraaj Power (P) Ltd & Anr. ....Respondent(s)

Counsel for the Appellant(s): Mr. S. Vallinayagam

Counsel for the Respondent(s): Mr. Sriram J. Thalapathy &
Mr. V. Adhimoolam for R.1

ORDER

I.A. No. 127 of 2011
(Condone delay Application)

We have heard the learned counsel for the parties.

The learned counsel for the Respondent vociferously and

vehemently opposed the application to condone the delay.

Though the Application has been filed to condone the delay
of 43 days in filing the Appeal as against the Order dated
31.01.2011, it is now noticed that there is about 58 days delay
because the application has been filed only on 19.05.2011.
However, we find that there is sufficient cause to condone the delay

of 58 days, in view of the plausible reasons given in the affidavit
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filed by the Applicant/Appellant. Therefore, the delay is condoned.

The Application is disposed of.

The Registry is directed to number the Appeal. Post the

matter for Admission on 09.08.2011.

(V.J. Talwar) (Justice M. KarpagaVinayagam)
Technical Member Chairperson

TS/KS



